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mhe

he appiicant by virtue of

Girection .o continue with

Respondents

T

present. anpii CATION &

New Delhi and a Turther direction to he issued o The
respondents to sponsar  the name of the appiicant For
enroiment Tor Ph.D. at the Gif-Campus Centira of Birla
institute of Technoiogy & Science (BITS), Pijani.

Z. aome of the relevant Tachts aiieged by the appiicant
are that AITS nas neen participating in  The Human
Resourcas  Develiopment ACTIVITY, institutionalized
linkages estabiished ny the Tnstitiite with various
organisations, Resides many programmes, The Institute

conducts M,3.
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grated Tirst degree
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giramme Tor sponsored

candidate of tne Tnstitute of Patholiogy, New Deihi  fFor

formiuiated

WO R

mar-power deveiopmaent of fheir empioyess and P8
to  enabie candidates to finisn Their course

for pursuing the Ph.D, programme of 3175,
it nAas Deen pointed that the name of the appiicant
been sponsored by the respondents on 13.2,55. The

reAdi]s -

"This  is with referance to yoiir admission to
M.3./Ph, 0 registration of 8173 at the Institute of
FAthoiogy and yoii nave heen considered for the same,

Ticant  was  accorded by ain order of 15th  Sentember

You are di e
0y Tdesday The 17tnh Fe
AfLer ©he appiicant has compieted viva-vocs in  the

semester of this programme,

regisfration of the

s

issued hy the Institiite of Pathology, which reads -

MEMORANDUM
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th the compietion of viva-voce
of  the above prograwmms, his
3 2tiident at T stands

o enroil  for Ph,D  at  ine
of  BITS3, fitant at IOP, an
submitted to the undersigned for

rma enciosed along with by 30Th
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5. The grievance of the applicant is that he is an
empioyee of the respondents as has bheen shown in the
Annual Report of the Tnstitute of Pathoiogy, New Delhi
and on the strength of these facts it is contended that
since the ~ourse was available only for Govi. employees,
the action of the respondents referred to above is not

valia,

6. We have carefuily considered the submissions referred
to above. Certain facts which are relevant in this case
are that if a person can claim himself to be an employee

of the Tnstitute, he must have some contract with the

-

emplover. Our attention has not bheen drawn to any order
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thereto on the basis of which it can be stated that the

applicant was an employee of the respondents.
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f for purposes of the course to be attended the
applicant was registered for admission to the course of
M.3.Riomedical Sciences, it would not ma%e him a
contractual or ad hoc or temporary or permanent employee
of the respondents. In this view of the matter, when on
completion of the viva-voce in the final semester his

registration was terminated, we find that it cannot b

T

termed as invalid and there is no illegaiity in the said
order. Resultantly, the OA must fail bheing without merit

and is accordingly dismissed.

(8§.K, Naik) {V.3. Aggarwal)
Member(A) Chairman





